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Hr • ~ ..K. .Halik, Counsel for the app 1 icant • 

i".ir. l'lanej Bha.ndar 11 Counsel for the· respondents 1 & 2 

i'lr • 1·~ •A. S .iddique , Ad v • , Brief h elder- for 

!'lr. H .i'~~l. LOdha, Counsel for the respon.dent No.3. 

Learned counsel for the applicant s ubmite that 

the applicant has- .been taken back oo. train.ing- by 

the respondents vide their lettex: dated 24.7 .2001.· 

A photo cq;>y of which has been prOduced before me 

tor rqy perusal. (A· copy of the order rut is taken 
on reco.J::d~ 

.I.n view e£ the order subrilitted before me today. 

The relief claimed by the applicant has been granted 

by the respondents administratively, and in view of 

this the p:t"esent O;.. has become infJructuous. However, 

at thi.s stage, I do not propose to enter into the 

legal aspect of r-uaintainability of the presen.t OA 

in the TribUnal • 

The 0~ is therefOJ:e, disposed of as having 

become inf.ructuous. Parties are left to bear their 
own costs. 

~}V~ 
(J\ .K. l'4isr a) 
J lidl. I•.lember 


